BEFORE
HON’BLE MR JUSTICE SR SEN
Crl. Petn. No. 30 of 2014

19.02.2015

Heard Mr. S Thapa, learned counsel for the
petitioner as well as Mr. JM Thangkhiew, learned State

counsel.

Ms. S Ghosh, learned counsel for respondent No.
2 is not present, however, her junior counsel Mr. Renold

Kharkongor informed the Court that she is unwell.

List this matter after 2(two) weeks for hearing.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Crl. Petn. No. 2 of 2015

19.02.2015
Heard Mr. A Khan, learned counsel for the
petitioner.

Issue Notice to the private respondent to show
case as to why this instant petition should not be considered
or any order or orders should not be passed as deemed fit and

proper.
Notice is made returnable within 2(two) weeks.

Since Mr. H Kharmih, learned State counsel is
present and accepted the notice, hence, no formal notice is

called for.

In the meantime, call for the Lower Court case

record.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Crl. Petn. No. 36 of 2014

19.02.2015

Heard Mr. S Thapa, learned counsel for the
petitioner who submits that, after inquiry from internet it is
clear that notice has been served upon the respondent No. 2

and affidavit has also been filed in this regard.

I have perused the affidavit and also the internet
report wherein it appears that, the article was booked on
24.01.2015 and delivered on 28.01.2015 and till date none
has appeared on behalf of respondent No. 2.

State respondent has been represented by Mr. H
Kharmih.

In the meantime, call for the Lower Court case

record.

List this matter for hearing after 1(one) week.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 237 of 2013

19.02.2015

Heard Mr. B Bhattacharjee, learned counsel for
the petitioner as well as Mr. SC Shyam, learned senior counsel

who submits that the matter may be listed after 1(one) week.
Prayer is allowed.

List this matter after 1(one) week.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 53 of 2013

19.02.2015

Heard Mr. NI Choudhury, learned counsel
appearing on behalf of Mr. PK Roy Choudhury, the conducting
counsel for the petitioner who informed the Court that, Mr. PK
Roy Choudhury is unwell and could not come today from

Guwahati and prayed for further 1(one) week’s time.

Mr. SC Shyam, learned senior counsel for the
Union of India is not present, however, his junior counsel

informed the Court that he is preoccupied.

Further, the learned counsel concerned should take
note that, if he is not present on the next date fixed the matter

may be dismissed.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 168 of 2013

19.02.2015

Heard Mr. L Darlong, learned counsel for the
petitioner who informed the Court that, the conducting

counsel Mr. R Jha is unwell, so the matter may be fixed after

1(one) week.

None appears for on behalf of the Union of India.

List this matter after 1(one) week.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 177 of 2013

19.02.2015

Heard Mr. L Darlong, learned counsel for the
petitioner who informed the Court that, the conducting

counsel Mr. R Jha is unwell, so the matter may be fixed after

1(one) week.

None appears for on behalf of the Union of India.

List this matter after 1(one) week.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 192 of 2014

19.02.2015

Heard Ms AR Nath, learned counsel for the

petitioner.

Also heard Mr. KP Bhattacharjee, learned counsel
appearing for respondents No. 1, 5 & 6 as well as Mr. S Dey,
learned counsel for respondents No. 2 & 3 who submits that,

he intends to file counter affidavit.

List this matter after 2(two) weeks for counter

affidavit.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 222 of 2014

19.02.2015

Heard Mr ODV Ladia, learned senior counsel for
the petitioner who submits that, he is unable to appear in this
instant case any further as the petitioner has taken back the
file from him and has also filed affidavit dated 17.02.2015
stating the fact that the petitioner has withdrawn Mr. ODV

Ladia from this instant case, so he may be relieved.

Further, it appears that the petitioner has not

engaged any new lawyer till date.

Registry is directed to issue notice to the
petitioner to engage a counsel in this instant case and
accordingly Mr. ODV Ladia, learned senior counsel is relieved

from this instant case.

Mr. SP Mahanta, learned senior counsel

appearing for on behalf of respondent No. 5 is present.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 282 of 2013

19.02.2015

Heard Mr. HG Baruah, learned counsel for the
petitioner who submits that, of late the petitioner noticed one
important notification which is very vital to decide this instant
case and prayed for 2(two) weeks’ time to bring the said
notification on record by way of affidavit to which Mr. SC
Shyam, learned senior counsel assisted by Mr. B Deb has no

objection.

List this matter after 2(two) weeks for affidavit

pertaining to the said notification.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 288 of 2014

19.02.2015

Heard Mr. H Rahman, learned counsel for the
petitioner who submits that, the deceased Havildar Hareswar
Basumatary has got married with two ladies during his life time
and out of the said wedlock, he got four children from the first

wife and three children from the second wife.

After the death of the said Havildar Hareswar
Basumatary, both wives started claim and counterclaim over the
property of their deceased husband. Ultimately, the matter was
settled between the parties about their respective shares except

pension.

It appears that the first wife namely; Smti. Gune
Bala Basumatary is getting pension of Rs. 6,755/- whereas the
second wife namely; Jilima Basumatary @ Jelima Basumatary
living hand to mouth with three children is not getting any
pensionary benefit. Hence, the second wife approached this

Court by way of this instant writ petition.

Also heard Mr. AH Hazarika, learned counsel
appearing for on behalf of respondent No. 5 as well as Mr. JM

Thangkhiew, learned State counsel.

After hearing the submissions advanced by the
learned counsel for the parties, I feel that the matter can be
decided amicably for the betterment of the litigants especially
considering the fact that they are financially unsound as

submitted by the learned counsel.

Mr. H Rahman, learned counsel for the petitioner as
well as Mr. AH Hazarika, learned counsel for respondent No. 5
have been directed to sit together and to settle the matter

amicably till Court rises.

Before Court rises, both the parties informed that
the matter has already been settled amicably and henceforth
pension will be shared between the first wife and the children of
the second wife at the ratio of Rs. 3,755/- and Rs. 3,000/-
respectively. Rs. 3,000/- will go to the children of the second
wife and Rs. 3,755/- will be retained by the first wife.



Further, considering the submissions as reported by
the learned counsel, I am of the view that it is quite reasonable
and both the parties are directed to comply with the settlement

strictly.

With these observations and directions, this instant
petition is allowed to that extent and the matter stands disposed

of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 314 of 2014

19.02.2015

Heard Mr. H Kharmih, learned counsel for the
petitioner who submits that, service reports against

respondents No. 4, 5 & 7 are still awaited.

Also heard Mr. S Dey, learned counsel appearing
for on behalf of respondents No. 1, 2 & 3 as well as Ms QB

Lamare, learned counsel for respondent No. 6.

Both the learned counsel submits that they intend

to file counter affidavit.

List this matter after 2(two) weeks for service

report and counter affidavit.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 324 of 2014

19.02.2015

Heard Mr. SP Mahanta, learned senior counsel
assisted by Mr. H Abraham, learned counsel for the

petitioners.

Also heard Mr. S Sey, learned counsel for
respondent No. 6, 7 & 8 as well as Mr. H Kharmih, learned
counsel appearing for respondents No. 1 to 5 who submit that,

they intend to file counter affidavit.
Prayer is allowed.

List this matter after 3(three) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 332 of 2014

19.02.2015

Heard Ms K Chisa, learned counsel for the
petitioner who submits that, service report against the

respondent No. 4 is still awaited.

Also heard Ms. A Thangkhiew, learned counsel for
respondents No. 1, 2 & 3 who submits that, she needs

sometime to file counter affidavit.

List this matter after 2(two) weeks for service

report against respondent No. 4 and counter affidavit.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 383 of 2013

19.02.2015

Heard Mr. HG Baruah, learned counsel for the
petitioner who prayed that, this instant petition may be tagged
together with WP(C) No. 327 of 2014 as both the cases are

inter-connected.
Prayer is allowed.
Mr. R Debnath, leaned CGC is present.

List this matter after 3(three) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 389 of 2014

19.02.2015
Heard Ms A Thungwa, learned counsel for the
petitioner.

Also heard Mr. H Kharmih, learned counsel
appearing for on behalf of respondents No. 2, 3 & 4 as well as
Ms. P Das, learned counsel for respondent No. 5 who prayed

for 3(three) weeks’ time to file counter affidavit.
Prayer is allowed.

List this matter after 3(three) weeks for counter

affidavit.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 390 of 2014

19.02.2015
Heard Ms A Thungwa, learned counsel for the
petitioner.

Also heard Mr. H Kharmih, learned counsel
appearing for on behalf of respondents No. 2, 3 & 4 as well as
Ms. P Das, learned counsel for respondent No. 5 who prayed

for 3(three) weeks’ time to file counter affidavit.
Prayer is allowed.

List this matter after 3(three) weeks for counter

affidavit.

JUDGE

V Lyndem



